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ii-

Nau Oalhls this the I0^ day of No \/ar!«oar» 1999,

HDN'BLE PIR. S,R, AOIGE, WCE CH aI fTI ( a) .•

HDN'BL E 1*1 R,J<UL DIP SINCH,MEn3ER(3)

1, Oinash Chsndar Pan day,
S/o Sh, Bala Outt Pan day,
F-1220, Laxmi Bai Nagar,
Neu Delhi •

2, Ma dan Pal Singh Sharma,

s/o Shri H.L.Shapna,
193/11, ITC Pitampura,
Del hi-34.

3, Surender Praaad,

s/o Sh, Qo v/in d Ran,
72/II Lo dhi ft)ad Qamplax,
Neu Delhi,

4, Bnt.paruati Oavii ,
Ud/o Shri B.C. R?oa,
S^IS/South Pan da VNagar,
Dal hi-92.

5, Gaida Singh,
s/o Sh. Hi ra Lai ,
Pitam Pura,
Dal hi.

6. Tara Chand,

s/o Durga Pars ad,
D-34B, Hari Nagar Extn.
Shourb MLhar Oitpufc,
Hai daip ur,
Neu Delhi*

7. Mahendra Singh,
s/o Ghoo ray Lai,
H-351, Nanakpura,
Moti Baghll,
Nau Dal hi-21,

8. Man Singh,
Sh.Mittu Lai,

(>55B Hari Nagar Extn.,
Oaitpur Road,
Badaipur,
NBu Del hi .
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9. Girish Singh,
S/o Shri N.K.Sanwal,
215-11, I. Tax Oolony,
Oalhi •

10. Cyprian Kujur,
S/o 5h, Z.kijjur Street,
270-11, IT Colony,
pi tamp ura,
Del hi-3 4

flppli cants.

(9y A-JvJDcateS Shri R.N. Singh, proxy for Shri Oog
Singh)

\la rou s

1, Uhion of India,
thro ugh
the Secretary,
Ministry of Finance,
North Block,
Nsu Oslhi,

2. Chairman,
Central Board of Giract Taxes,
North Block,
Ministry of Finance,
N Bu Oal hi .

3. Deputy Secretaries (Ad-\/I I),
North Block,
N 9U Del hi •

4, Directorate of Income Tax,
(Rase-irch Statiscs, publications and

Public Relations),
6th Floor, Mayur Bhauan,
Conn aught Circus,
Neu Del hi .... fDelhi .... Respon dents.

(By Adiocatel Shri R.^. Agarual)

0 RDFR

HON'BLF MR. S.R.>ADIGC. \flC£ CHaI FTI Alt ( a1 .

Applicants impugn respondents* order® dated

15.9.93 and 21,9.93 (Anngxu re-V) requiring them to

appear in another exam, being conducted by SSC. They

seek regularisation as LDCs in consultation with the

SSC in terms of the directions issued by the Tribunal

in 0 AS No. SB 5/8 9, 668/88, IOI0/88; 914/88 and 1153/91

dated 12.4.91 uith consequential benefits.

case is that they ue re initially appoint 01



„ Cro4. ">• amplcy.es on oollyN/gos basio In 1980,
1981 ate. an^ ,.era sJisaquantly ragolorlsad aqain^t
Gtom 'T posts. Thsresftar thoaa or the Giom ' 0'
OTployoas oho rulflllod theislnlBun allslbUUy
ertterla, uara foindflt by rei^ondents, after
Mnslriering their candidature uara promoted as LGCs
on edhoc basis against regular and available vacancies.
Later on applicants uere asked to appear In typing
tests as well as url tlen test an d passedTq uallflad
In the same, /ppllcants contend that they have be«l
continuously, regularly an d eff1clently discharging

their duties to the entire satisfaction of respondtfltsv

It is stated that thay hav/e bean granted annual

increments and various other Denafits acfissible

only to LhCs and hence respondents cannot at this

stage legally compel them to appear in another exam#

to be conducted by 5SC or to raver the»n.

3, i^ile the bulk of the factual aveunants made

by applicants and referred to above have not been

contested by respondents in their reply they deny

that applicants were promoted as LOCs on adhoc basis

against regular and sanctioned posts of LDCs# Thay also

state that Group *0' employees promoted on adhoc basis

to the grade of L t)C can be regularised only against 10 ^

quota to uhi ch they are eligible#

4, have heard both sides and consi ds red th®

matter carefully.

Applicants' counsel has relied upon several

rulings a liat of yhl ch is taken on record. In
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,.^tlon our .tt.ntlcn ha. Invited to letter d.ted
10.11,96, a copy oP uhloh la taken on record,
strongly reosmnien ding the grait of a one time
exception for filling 11 P<"t»
promotion to enaole applicants to be aajusted
against those yacanciea. Turthermore ue note
that out of the 11 ^pli cants uho had filed this
OA the names of one or more either stand deleted or
thay ha\ya alrency Dean regplarisad.

6^ (ja ha\« not Dsen shoun any final order of re

respon Hants on the recammen dations contained in letter

dated 1 Bel 1» 98,

7, In this connection, ue note that in \«ry

similar ci rcun stan ces the CAT PB in its order

dated 12,4,91 in Oa No. 668/88 Shri \tedPral<ash & Ors,

\#s, UOI & others and connected cases, after relying

upon sev/eral Supreme Court's decision had directed

respondents to regularise the servAce of those

apnli cants as LOCs in consultation with the SSC,

if necessary by relaxing the upper age limit of

appli cant^, fifter ev/aluating their work and conduct

on the basis of their aCRs, and till they were so

regularised they were not to be re\>erted to their

substantive group *0* posts. Nothing has been shoun

by respondents to sugaest that the afo resaid o rder

dated 12,4,91 h-^s beeb stayed, modified , or set aside*

8, Applying the ratio of that order dated 12,4,91

to the facts and ci rcuTi stan ces of the present case, and

having regard to the contents of respondents' own

letter dated 18,11,98 this Oa succeeds and is

allowed to the extent that respondents are directed

to consibsp csgulsrisin, sppUospt, as LOCs in
a



csonaultgtlon uith the Staff Selebtiiin Oommisaion

in the same manner as uas directed in the aforesaid

order dated 12,4.91^ after giving them necessary
ago relaxation 'jhero necessary^ and extending to

them the same benefits as contained in para 16(3)

of that order. These directions should be complied

uith by respondents as axpeditously as possible and

preferably uiithin 6 months from the date of receipt

of a copy of this order# In the event that applicants

are continuing to work as LOCs on adhoc basis at
/I

present. Hons o^ them shall be reverted till the

aforesaid consideration by respondents is completed*

No costs.

( KULOIP SINGH )
flcn8ER(D).

/ug/

( 3.R,.A0IGE )
nCE CHaIFT! an(a).


